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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE
(SHRI M R. KRISHNA) : (a) and (b).
The need for setting up small scale
industries/Ancitlary  industries near the
Thumb . Station and Space Science Research
Centre in Tiivandrum has been under consi-
deration of the Government. In this
connection a meeting was called by the
Kerala Gonernment to explore the possibility
of setting up of a satelite ancillary industrial
estate around the Thumba Rocket Launching
Establishment. Specific schemes are now
being formulated by the Development Com-
missioner Smail Scale Industries in consulta-
tion with the State Government.

(c) It is cxpected that once the schemes
are finalised, technical entrepreneurs will
come forward to implement them.

Prices of Bars, Rods and Torsteel

*309. SHR1 RABI RAY : Will the
Minister of STEEL AND HEAVY ENG-
INEERING be pleased to state whether his
Ministry has decided to fix the prices of bars,
rods, and torsteel, and if so, the reasons
therefor ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT) Bars, rods and torsteel
despatched by the main producers are already
being supplied at J. P C. Prices fixed in
consultation with the Government. As regards
prices of some of these products manufac-
tured by rerollers, a proposal to fix a reason-
able conversion cost is at present being
counsidered by the Government.

Completion of Gen:ral Elections
within Certain Period

*310. SHRI G. VENKATASWAMY :
SHRI MEETHA LAL MEENA :

Will the Minister of LAW AND
SOCIAL WELFARE be pleasd to state :

(a) whether the Election Commission
has formulated proposals which will make
it possible to hold the General Elections
within a period of about 45 days from the
date of dissolution of the Lok Sabha or of
a State Legislative Assembly ;

(b) if so, the broad outlines of the pro.
posals ; and
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(c) the reaction of Government there-
to ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHAIYA): (a)to (c). In order to
discharge the functions under article 324 of
the Constitution, the Election Commission
has to keep election arrangements always
ready. The Commission bas taken action
to kee» the electoral roils of all the consti-
tuencies constantly revised and up-to-date
and to keep ready the various election
materials Draft 1sts of polling stations
are also kept up-to-date so that they can be
finalised®at short notice. On the expiration
of the duration of the existing House of the
People or of a State Legislaiive Assembly
or in the event of dissolution of either before
the normal term, it may not be difficult to
hold a General Election wherever necessary
within as short a period as it is possible.
Proposals received from the Election Com-
mission for the amendment of Elcction Law
include suggestions aimed at shortening the
total period of time required for completing
an election. These are awaiting discussion
in a Committee consisting of the represen-
tatives of political parties/groups in Parlia-
ment proposed to be set up for the purpose
in compliance with the assurance given to
Parliament.
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